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O R D E R 

20.08.2019   Counsel for the Respondent submits that the Appellant has 

already moved COC for settlement as per Section 12A of the Insolvency and 

Bankruptcy Code, 2016 and the matter has been referred to the Adjudicating 

Authority and the same is coming up on 29th August, 2019. The Counsel submits 

that Section 12A could not have been dealt with or cannot be decided in the 

absence of consent of the Operational Creditor. He says that he will take up his 

case before the Adjudicating Authority.  

 Counsel for the Appellant states that she does not have instructions if the 

Appellant has indeed moved COC under Section 12A, for which, she states that 

she will take instructions and revert back.  

 List the case for Orders on 9th September, 2019.  

  

      
[Justice A.I.S. Cheema] 
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Member (Technical) 
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